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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD.

CORAM

0.A,No.808/96, Date of order : 7.8.19§6.
Between o
K.Gangadhar Rao ' .. Applicant

And

1. Chief General Manager,
Telecom., A.P.Circle,

- Hyderabad.
2. Telecom. District Manager,
Sangareddy. .. Respondents
Counsel for the Applicant .. Shri D.Venkateswara Rao
Counsel for the Respondents .. Shri V.Bhimapna,
Addl - msc . \

.Hon'ble Shri Justice M.G.Chaudharl : Vice-Chairman

Hon'ble Shri H.Rajendra Prasad : Member (A) S N
(Per Hon'ble Shri Justice M.GECbaudhéri : Vige-Chairman)

By order aated l.l.és issued by thg Techom. District
Manager, Sangareddy, the applicant whq was Draughtsman
Grade-II was placed as Draughtsman Grade-I #n the scale of
Rs.1600-2660 on completion of 4 vears of segpvice w.e.f,
10.10.95. That order has been cancelled by the same

wthority on 30.1.96 %&%ﬁ#n this 0.A.
\-reasons have been indicated in that order ésl 0 WhY £l m—
ment of the applicant in Grade-I was cpncelled.
\< the applicant has annexed instructions-issued
kﬁfice of Chief General Manager, Te llecommunication
"\Pearing No,.TA/STA/29-1/Rlgs/II dated 2.2.96.
‘ﬁpm those instructions that thg orders passed

\ |
'of Grade-II Draughtsman as Grade-I were lse———-

cal officers whereas thes¢.are required
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to be issued by the Circle Office and thereforeq the place-

ments were treated as lrregular.

Presumably tHat was the

reason for which the placement of the applicanf was also

cancelled.
“The Circle Office is already considering
promotions of eligible Grade-II Draughts

Grade-I Draughtsman."

The said instructions further statg as follows: -

the

en to

It, however, thus appears that during the -peri¢pd from 2.2,96

t1ll today the applicant has not been Informed

placement to Grade-I or otherwise. when 1t wa

instructions dated 2.2.96 that the Circle Offi

about his 
5 stated in th

re was already

considering the promotions we have to assume that by this

time the exercise should have been completed and the

applicant who was subjected to cancellation of
was informed of his position.

Under the circu
the following order is passed:-
The Chief General'Managér, Telecommnicat

A.P.Circle, Hyderabad is directed to convey tQ

1

his placement

matances m

W

n

T

lons,
ey
the appifban

the decision as regards his placement as Draughtsman Grade-I

in the light of the seealar letter referred tg
dated 2.2.96 within a period of one month from
FRes order bt . —
In the event of the applicant being denled thsg
it will be open to him to adopt such remedies

to him in accordance with the law.

2. Shri V.Bhimanna, learned Standing Counsel

Ccentral Goveranment appears for the respondentsg
noteof the above direction$
3. The O.A. ls accordingly disposed of. No

costs.

Dated: 7.8,1296,
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léi‘ ?; &

( M.G.Chaudhari )
Vice-Chairman.

hereinabove ﬁ
Lavn mwm_‘-ﬂ—;'\""\‘ .I
teday.

as-are operfy

placement ﬁ

for the

and takes -

[
]

order as to !

Dictated {n Open Court. ?vﬁtq“
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0.A.808/96,

To

1, The Chief General Manager,
Telecqm, A.P.Circle, Hyderabad.

2.

3.
4.
5.
6.

The

Sangareddy.

Cne
One
Cne

One

pvm.
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Telecom District Manager,

copy to Mr.D.vVenkateswar Ra0o Advocate, CAT.Hyd.
copy to Mr,.v,Bhimanna, Addl .CGSE.CAT.Hyd.
copy to Library, CAT.Hyd.

Spare copye.
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TYPED BY CHECKED BY
COMEAREL BY APFLOVED EBY

\n

IN THE CENTRAL ADMINISTRARIVE TERIEUIIAL
HYDERABAL BENCH AT HYDERABAD

\-——-_-_—-7
+THE HOM'BLE MR.JUSTICE M.G.CHAUDHZLRI
VICE~CHAIRMAN

AND

THE HON'BLE MK.H.RAJENDRA FRASADsM(A)

Dated: "1- & -1996

@KDER’/ JULGMENT ' '

MoA/R.20/Colie NO, 2
- ' J.n
-
0.A4.Ho. %og’\ A
T-‘;}\-I'JOI . . ) (w'pl )
Admitteld and Tnterim Directédns

Issued

Allcwed.

- -, Disposc¢ Of with directions

Dismjissed as witthdrawn.
Disnissed for Default.
Ordéred/Re jected.

No order a:; to ¢osts.
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